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We have heard Shri R.K.Nigam learned counsel for the
applicant and Shri N.P.Singh 1learned counsel for the

respondents.

T

By this contempt application applicant has prayed to

—_—

punish the respsondents for wilfully disobeying the order

= —

of this Tribunal dated 19.7.01 by which direction was

given to Commissioner Kendriya Vidyalaya School New Delhi

to decide the representation of the applicant within a
L-\.: I“

month by a reasaned&speaking order.

Shri K.P.Singh, holding brief of Shri N.P.Singh

- L e e

counsel for the respondents has placed before us a copy
of the compliance order dated 4.9.01 by which the
representation of the applicant has been considered and
decided by a detailed order.

In the circumstances as the order has already

been complied with, it does not appear necessary to keep

this contempt application pending. The contempt
application is Kq_ccordingly dismissed. No order as to
costs. a _
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